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STATE BANK OF INDIA BILL
The Minister of Bevenne and De

fence Expenditure (Shri A. C. Gnha):
Let me first make a submission that 
it is only five minutes to 2-30. 1
do not know whether I shall begin at 
this stage. If the House is ready to 
give me some more time then I can 
begin my speech. Otherwise-----

Shri A. M. Thomas (Emakulam): 
Today we are to sit till 6  o’clock.

Mr. Deputy-Speaker: What is the
time that the hon. Minister expects to 
take?

Shri A. C. Gnha: About 45 minutes 
for my speech.

Mr. Depaty^Speaker: Is the House
willing tft sit after 5 o’clock, say, 
till 5-40?

Shri K. K. Basu (Diamond Harbour); 
Unless the hon. Minister speaks at 
the end, the Private Members’ busi
ness will collapse and we cannot 
postpone the Private Members’ business 
at all.

Mr. Deputy-Speaker: If the House 
is willing, the hon. Minister may start 
now and take 45 minutes, and after 
that, the Private Members’ business 
may start.

Shri Bansal (Jhaj jar-Rewari): I
would suggest that as there are only 
five minutes mwe, the Finance Minis
ter may move his Bill tomorrow.

Shri A. C. Gnha: If the House is 
not willing to sit some more time
after five, or give me a portion of the
Private Members’ time, there is no
use starting with the Bill just for
five minutes.

Mr. Deputy-Speaker: If the hon.
Minister starts today, the Bill will 
stand over till tomorrow.

Shri Bansal: What point is gained 
by his starting now just for five 
minutes?

Mr. Deputy-Speaker; The Bill then 
will stand over and it will be the 
first thing to be taken up tomorrow.

Shri A. C. Gnha: I beg to move:
“That the Bill to constitute a 

State Bank for India, to transfer 
to it the undertaking of the 
Imperial Bank of India and to 
provide for other matters con
nected therewith or incidental 
thereto, be taken into consider
ation.”

COMMITTEE ON PRIVATE 
BERS’ BILLS AND RESOLUTIONS

T w e n t y - e ig h th  R e pg bt

Shri Altekar (North Satara): I beg 
to move:

“That this House agrees with 
the Twenty-eighth Report of the ♦ 
Ck>mmittee on Private Members* 
Bills and Resolutions presented to 
the House on the 20th April. 1955.’*
The Report is in connection with 

the allotment of time for the Resolu
tions to be discussed today. The 
allotment of time is given in the Re
port and it is with the House and in 
the hands of every Member. I need 
not repeat it.

I commend that the Report be 
accepted.

Mr. Deputy-Speaker: The question
is :

“That this House agrees with 
the Twenty-eighth Report of the 
Committee on Private Members’ 
Bills and Resolutions presented to 
the House on the 20th April, 
1955.”

The motion was adopted.

RESOLUTION RE WEIGHTS AND 
MEASURES-Contd.

Mr. Deputy-Speaker: The House
will now proceed with the further
discussiton of the Resolution moved by 
Shri K. T. Achuthan on the 9th 
Apria, 1955.

The time allotted is two hours; time 
already taken is 11 minutes and the 
b^ance is 1 hour 49 minutes. As 
u^al, in the matter of Resolutions, 15



6047 Resolution re 22 APRIL 1955 Weights and Measurea 6048

[Mr. Deputy-Speaker] 
minutes* time is allowed to all except 
to the Mover, who can have 20 
minutes, and the Government Mem
ber 20 to 30 minutes—normally 20 
minutes.

Shri Achuthan may continue his 
speech.

Shii Achuthan (Crangannur): Last 
time while I was speaking on this 
Resolution, I was referring to the 
changes that were effected in many 
parts of the world in the introduction 
of the metric system. In India also, 
during the last century, we had our 
own attempts but we did not succeed.

In 1940, the National Planning Com
mittee had taken up the question and 
decided on standardisation on all- 
India basis and, if possible, to adopt 
the metric system. Not only that. 
Other competent bodies also have 
taken up this question. In 1946, the 
Indian Science Congress passed a 
resolution not only for the decimalis
ation of currency or coinage, but also 
for the decimalisation of weights and 
measures. In its Executive Com
mittee meeting presided over by our 
beloved Prime Minister, a resolution 
Was passed that steps must be taken 
for the introduction of the metric 
system.

[ P a n d it  T h a k u r  D a s  B ha rg av a  in  the 
Chair^

In the same year Government camc 
to the conclusion that there must be 
an Indian Standards Institution for 
going into the question of considering 
what the national standards must be 
with regard to length, weight and 
volume. They had also gone into the 
question and the Directors’ Report in 
1947 suggested some methods for the 
introduction of the metric system. In 
that Institution there was a Division 
called the Engineering Division. They 
considered the Question and stated 
that a comprehensive enquiry was 
necessary before deciding upon a 
change from the existing British sys
tem to the metric system. A com
mittee was appointed for the purpose 
•\nd in that committee all associations,

trade bodies and commercial bodies 
had their say. The question was 
thrashed out in all its details and then 
it came to the conclusion that there 
was a consensus of opinion in the 
country for the introduction of the 
metric system and its recommendation 
was in these words:

“To facilitate the development 
of international trade and to put 
an end to the colossal loss of time 
and energy that this diversity 
causes, the weights and measures 
should be standardised as early 
as possible.”

They no doubt env’feaged the diffi
culties in the attainment of this 
objective, because in this, country 
there are thousands of weights and 
measures distributed throughout the 
villages and other parts of the country 
and it requires a lot of time for people 
to get themselves educated and to get 
themselves accustomed. They stated 
the advantages that would accrue 
from it in these words:

“This uniformity will lead to 
security to the masses in their day 
to day dealings. Its simplicity 
would result in the saving of time, 
money and energy in the com
merce, and technical calculationj" 
and in education and training; its 
international character will stimu
late overjeas trade, etc.”

Now, let us consider whether Gov
ernment have taken any step, or any 
action to go into the question of the 
various systems of weights and 
measures in this country. It will be 
really surprising to know the number 
of weights and measures that are 
prevalent in this country. As early 
as 1867, the Central Committee on 
Weights and Measures which went in
to this question stated as follows;

“Not only do the weights vary 
from province to province, but 
from town to town and even with
in the same town. Different 
weights are used in various trades
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in the sale of different commodit
ies and in wholesale and retail 
transactions."

There waj another Committee in 
1868 which went into this question 
and a minute of dissent appended to 
it by Mr. Stratchey says:

“ I suppose there is no country 
in the world in which the diver
sity and uncertainty of weights 
and measures are greater than in 
India. Whatever We do now, must 
be done with a view to the 
establishment of that system which 
we consider will be ultimately 

‘ and permanently the be^t for the 
people of India.”

A Committee which went into this 
question in 1913 stated that in India 
the weights and measures have never 
been settled on an organised system 
for the country as a whole. They 
said that in UP. there were eight 
different weights of maunds ranging 
from 40 seers to 72i seers. Similar 
were the conditions obtaining in 
Madhya Pradesh, and other States.

Then a remarkable survey was con
ducted in 1951 by the Indian Stan 
dards Institution in thousand and one 
hundred villages. They found that 
143 different systems of weights, 150 

 ̂systems of measurements and 180 
systems for area measurement were in 
vogue. Not only that, a number ol 
Conc^ittees which have gone into the 
queiiion of agricultural produce and 

‘ marketing conditions have come to 
the conclusion that this confusion 
must be remedied. The Report of 
the Royal Commission on Agriculture 
in India says:

“From all pwirts of India we 
received evidence of the disabilit
ies under which the ciiltivator
labours owing to the chaotic con
ditions in which matters stand m
respect of weights and measures

i  in the country and the hampering
f  effect that this has upon trade and
A commerce generally.”

The Report on the Marketing of 
rice in ixiaia, 1941 svaied:

“The disabilities of trade in 
agncuviurai coinmodities i«ibour 
because ot aston.snmg cUversiiy 
in weignts ana measures m use in 
Inaia, are many. Ihe cultivator 
has to pay lor aU these risks and 
margins by traders.”
The Report of the Marketing Sub- 

Conmiittee of the Reconstruction 
Council on Agriculture, Forestry and 
Fisneries, 194t> states:

“The present state cd affairs in 
the system of weights ana meas
ures IS not only unwholesome for 
the proper development of mar
keting but also a constant cauje 
of complaint from producers, 
traders and consumers alike.”
Then comes the Report of the M^- 

keting Officers in answer to a cir- 
cuiar by the Indian Standards In
stitution in 1954, with special reference 
to the weights and measures used by 
cultivators, traders and Government 
in the transaction of agricultural pro 
duce. They jay:

“ It is deoressing and revealing 
that hundreds of measures are 
prevalent in the country.”

They found that there were a num 
ber of weights and measures for the 
sale of the same commodity. In Bom 
bay it may be a little less, but in all 
Darts of India, Madras. U.P., Madhya 
Pradesh. Assr.m, and Bengal, this 
waj the state of affairs. They came 
to the conclusion that unless some 
steps are taken to see that some uni
form system is adopted in this coun
try, the cultivator, the honest trader 
«nd the consumer would suffer.

Even in the United Kingdom, a Com
mittee on Weights and Measures 1*. 
1949 stated:
- "The desirability of worldwide 
agreement on units of measure
ments, so far as may be attainab!e, 
is not to be gainsaid."
tven though the UJC., the U.S.A 

and the Commonwealih countries may
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[Shii Achuthan] 
be non-metric countries; their trade 
is mostly with the metric countries. 
They, therefore, suggested that it 
would be better, if possible, to develop 
a uniform system of weights and 
measures. In 1913-14, Mr. Campbell, 
one of the Members of a Committee 
appointed to go into the question of 
weights and measi^es in his minute 
of dissent strongly suggested the in
troduction of the metric system. In 
1935 and 1939 the International 
Chambers of Commerce also wanted 
the progressive adoption of the metric 
system.

In 1946, Government wanted to 
introduce the Indian Coinage Amend
ment Bill and there also the Congress 
Party while approving the principle of 
it said that it must be accompanied 
by a uniform system of .weights and 
measures. In 1947, all competent 
bodies stated that they were in favour 
of a uniform metric system. The In
stitute of Engineers, the Tata In
stitute of Fundamental Research and 
the Association for the Cultivation of 
Science, even the Director of the 

* National Physical Laboratory, London 
stated that if the Government of India 
accepts the principle it must adopt the 
metric system because there are suffi
cient grounds.

We are progressing in industrialis
ation; our trade is expanding; we want 
to see that our trade spreads through
out the world. In industry there must 
be a uniform system so that it will 
be advantageous to our traders, con
sumers and producers. Shri C. 
Rajagopalachari, for whom our Com
merce and Industry Minister has got 
a soft comer, when he was Minister 
of Industry and Supply recognised the 
necessity of a uniform system of 
weights and measures. So, there is no 
room left for Government to say that 
tnere may be difltculties in regard to 
our import and export trade.

The hon. Minister Shri Guha while 
replying to a non-Offlcial Bill in the 
Rajya Sabha in 1953, stated with re
gard to the amendment of the Coin

age Act that Government is accept
ing the principle of a uniform system 
of coinage and weights and measures. 
In reply to a question of Dr, Ram 
Subhag Singh on the 5th April, it was 
stated that Government is considering 
the matter and will come to a decision 
shortly. A memorandum has been 
supplied, yesterday which goes to 
show that the Planning Commission 
has come to the conclusion that any 
further delay is not advisable and 
they have almost decided to appoint 
a Committee under the Chairmanship 
of our worthy Deputy Minister of 
Commerce, Shri Kanungo. I am suje 
that he will be very serious about it. 
The Committee appointed by the 
Indian Standards Institution consider
ed that it may not be a very easy 
thing to introduce this system, parti
cularly during the transitional period. 
But all these difficulties have to be 
tackled.

So, Government have accepted the 
principle and have decided to appoint 
a committee to go into the question. 
In fact it is high time that we 
brought this confusion to an end, and 
we must take steps to see that at 
least within ten or fifteen years, this 
question is settled. Though the ex
penditure may be about one crore, 
in an year the advantages will out
weigh this expenditure. I am there
fore, certain that early steps will be 
taken to implement this decision.

What are the specific advantages? 
I am sure even the sponsors of this 
measure say that if this is introduced 
in schools and medical and technical 
institutions, it will save 25 per cent, 
of the time for the students who 
study these fractions and multipli
cations and computations, etc. It real
ly gives us saving of time, and not 
only that, but it puts us in line with 
other countries of the world. The 
position is made very easy. I there
fore humbly request that the Govern
ment may not lose any time in adopt
ing this system and accepting the 
principle and go into the question in 
right earnest.
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I have said in this resolution that 
any other weight or measure should be 
penalised; I did not refer to metric 
system. I have my own reasons for it, 
because I thought Govemmrat would 
come forward and say that this is 
the best system available and so, I 
thought I need not mention that. 
Another Member has tabled an amend
ment saying that there should be a 
phased programme. That is a simide 
matter and that may be left to the 
legislature. When we tegitelate upon 
these matters we ought to see how the 
people who us3  other weights and 
measures can be brought to a uniform 
standard. That is more of a proce
dural matter.

One more thing I have to say in this 
connection. All the State Govern
ments .should take it seriously and 
see that the weights and measures 
legislation is scrupulously observed 
and put into execution. There are a 
number of people in this country— 
traders and other people— ŵho try 
to evade this. That is the practice 
now going on in the country. So, the 
responsibility lies equally on the State 
Governments as well as on the Centre 
and no time should be lost in taking 
up the question in right earnest and 
putting the scheme into execution. I 
therefore commend my resolution to 
the acceptance of this House.

Mr. Chainnan: Resolution moved;
“This House is of opinion that 

Goverimient should take necessary 
steps to fniroduee uniform weights 
and measures throughout the 
country to make penal the use or 
possession of any other weight or 
measure.”

Shri Thanu PUlai (Tirunelveli); I 
beg to move:

That for the original Resolution the 
following be substituted:

“This House is of opinion that 
Government should take necessary 
•>teps to introduce uniform weights 
and measures throughout the 
country based on the metric sys
tem.**

Shri N. B. Cfaowdiniry (Ghatal): I
beg to move:

(1) In the Besolution, after 
“ to introduce*’ ijisert “by a phased 
programme” .

(2) In the Resoluticm, omit “or 
possession” .

Mr. Chairmaui: Amendments moved;
(1) That for the original Resolution 

the following be substituted:

“This House is of opinion that 
Government should take neces
sary steps to introduce uniform 
weights and measures throughout 
the country based on the metric 
system.”
(2) In the Resolution, after *to in

troduce” insert “by a phased i>rc- 
gramme” .

(3) In the Resolution, omit “or 
possession” .

Shri A. M. Thomas (Emakulam): 
May I respectfully suggest that m the 
light of the memorandum that the 
Government have circulated among 
the Members, let the Government 
make the position clear at this stage. 
That may be much better."

Mr. Chairman: Why not the Mem
bers speak first of all? I know, the 
memorandum has been circulated, but 
I do not like to ask the Minister 
concerned to make his position clear 
at the very start.

The Minister of Commerce and 
Industry (Shri T. T. Krislinunaeliaii):
I am quite prepared to make it cleai 
if the Chair will permit me.

Mr. Cfaairman: All right.

Shri T. T. Krisfanamachari: i have 
listened with great attention to the 
speech of my hon. friend Shri 
Achuthan. The Government is 
very grateful that Shri Achtithavi 
should have thought about this sub
ject at this juncture. The Govern 
ment have prepared a short memoran
dum and sent it to the Members of 
the Sabha so as to give them th€
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[Shri T. T. Krishnamacharil
background in regard to this contro
versy about the uniform standard for 
weights and measures all over the 
country. Therefore, there is no need 
for me to underline any portion of 
that memorandum. In fact, Shri 
Achuthan has also covered the same 
ground.

The one important fact that has to 
be noted in this connection is that it 
is only an incident that prevented this 
Government freon adopting the metric 
«ystem of weights and measures, be
cause, the predecessor Government of 
ours in this House had in 1870 passed 
a measure prescribing the metric 
system of weights and measures as 
the standard system of India largely 
due to the intervention of Mr. 
Stratchey who was a civil servant and 
an engineer in the employ of the 
British Government. The Secretary 
of State in WhitehaU did not Uke the 
departure from British traditions that 
was envisaged in that measure and so 
the measure was given up.

My hon. friend, Shri Achuthan, has 
said that one of my distinguised pre
decessors in this office, our respected 
leader Rajaji, was very keen to in
troduce the standard system of 
weights and measures based on the 
metric system. In fact he imbibed the 
enthusiasm from the Father of the 
Nation who was himself keen about 
decimal coinage. Subsequently, as 
these things happen at a time when 
the Government is preoccupied, Gov
ernment’s attention on this matter 
was not focussed, but the Indian 
Standards Institution of which I have 
the honour +0 be the President, took 
up the matter from where the Govern
ment had left it and they have 
appointed a Committee to go into this 
matter and the report of this Com
mittee along with an exhaustive note 
on this subject for which the Govern
ment owes its thanks to a young friend 
of mine Shri Pithambar Pant. has 
been olaced in the Library. An 
annexure to that document is the 
report of the Indian Standards In
stitution’s sub-committee on wei^t.=

and measures, which saw the light of 
day in 1949. In fact, I would like hon. 
Members who are so inclined to read 
this report because this report practi
cally gives both the historical back
ground as well as the paramount 
necessity for us to standardise our 
weights and measures. Well, we have 
naturally to accept a conversion which 
is copied by almost all the countries 
of the world and which actually is 
also easy for purposes of calculation. 
Of course, the House knows that thi:' 
country was responsible for the orgin 
of the decimal system on which the 
metric systerr\ is based and it is fair 
that in 1955, when we should think 
of the standardisation of weights and 
measures, we should bring our 
memory back to when we originated 
this idea and adopt it for the future.

The I.S.I. report also gives an account 
of the difficulties in implementing the 
standard system of weights and 
measures all over the country and the 
amount of work that has to be dene, 
the propaganda that wi41 have to be 
done about it and the period of years 
during which legislation might be enact
ed, might be brought into full force and 
so on. When I took office in 1952, I 
started dealing with this particular 
report and all the concerned depart
ments of Government were invited to 
consider the report. We had a cer
tain amount of difficulties and differ
ences of opinion. Certain departments 
felt that the cost would be very 
heavy in the change-over and thal 
there would be various other diffi
culties also. Ultimately we have had 
to commit the whole matter to the 
Planning Commission. We did so 
partly because the Planning Com
mission was a body which can take 
an objective view and secondly with 
the Second Five Year Plan in the 
offing which was dimcntionally some
thing big and would mean a number 
of new industries—both large and 
.-mall being set—it would bring in the 
forefront the problem of standardisa
tion of weights and measures. That 
was the time for standardisation for 
the weights and measures. We are noi
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merely thinking of standardising the 
measures used by big units but we are 
also thinking of standardising the 
tools used by the small man. Even 
these people have got to be taught the 
use of the standard measure. So, 
we felt that the Planning Commission 
was the best body to come to a deci
sion on this matter I am happy to say 
that the Planning Commission have 
taken a decision in favour of a deci
mal system of coinage and the metric 
system of weights and measures. The 
phasing of the programme has been 
left to a Committee of which the 
Chairman will be my distinguished 
colleague Mr. Kanungo, and the Com
mittee will be composed of depart 
mental representatives as well as ex
perts. As a preliminary to the intro
duction of the metric system of 
weight:- and measures, the Govern
ment will certainly adopt the decimal 
system of coinage. It is the intentii>r 
of Government that my colleague the 
Finance Minister, should, at an early 
opportunity, introduce a Bill in this 
House for adopting the decimal sys
tem of coinage. In regard to the legis
lation in respect of the metric system 
of weights and measures, the Kanungo 
Committee will consider not merely 
the phasing of it which has been 
suggested in one of the amendments, 
but also the type of legislation that 
is necessary.

There is yet another very big task 
to be undertaken, namely, to get the 
co-operation of the States. I propose 
to write to the various States giving 
them the information that we have at 
our disposal and telling them of the 
need to change-over. We propose to 
send a letter along with the literature 
to the various States so as to get their 
co-operation. I have very little doubt 
that in a matter like this, there will 
not be any State which would not 
want to .support this progressive 
measure.

Further, I am in the happy position 
of being able to accept a major part 
of the resolution of my hon. friend Mr. 
Achuthan, as amended by the amend
ments moved by Shri Keshavaiengar, 
Shri Thanu Pillai and Sbri Sharma.

I think, since I have given the assur
ance that the whole matter will have 
to be dealt-with by a Committee and 
the Committee will have to draft the 
necessary legislation and we have also 
to phase the programme over a period 
of years, I hope my hon, friend Shri 
N. B. Chowdhury will not press his 
amendment because the principle of 
the amendment is accepted by Gov
ernment. (Interruption) .

My. hon. friend Mr. Sodhia was nji 
here to move his amendment. He does 
not like the change-over. I do not 
blame him because that is his point 
of view. There is no use saying thai 
Mr. Sodhia is wrong and I am right; 
because there is quite a large secuon 
of people, representing the many De
partments of the Government of Inaia 
who share the opinion of Mr. Sodhia. 
But. it was a question of exam.«iing 
the two types of (pinions and ultimate
ly coming to a conclusion that wnen 
we want progress, when we want a 
uniform nomenclature all over the 
country,—we are attempting to have a 
uniform language, we have a Con
stitution which covers the entire coun
try—when we want an economic sys
tem which will benefit the entire 
country, naturally, the weights and 
measures and the coinage should go 
along with it. When we have to maice 
a change-over, the difflciilty will real
ly be if we have to adopt any of the 
measures of any particular area and 
some other area is going to shout and 
say the people will not adopt the parti
cular type of weights anc» measures 
of any one part. The difficulty 
arises because we have confined our- 
selves to the inch and the pound which 
has been in usags all along and now 
We want to take to standard weights 
and measures and give up the present 
maunds and seers, the Bengal mauno 
and seer, the Madras maund ana 
seer and other types of measures and 
so on. When we are thinking of a uni 
form pattern on which there could 
be no difference of opinion, the best 
thing is to follow a pattern, a system 
of v’hich we are the originators, this 
country is the originator and make 
it the standard system and it also

*
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happens to be, luckily, that in regard 
to scientific and industrial purposes 
the measurements largely used all over 
the world are the metric measure
ments and metric weights. It also 
happens to be in tune with our own 
proclivity and our own background 
and tradition and cultiu*e fit in more 
or less with the practice in the major 
parts of the world. That is why the 
Gk)vemment’s decision is that we 
should adopt the decimal system of 
coinage and the metric system of 
weights and measures, that legislation 
should be brought before this House 
as early as possible for both these 
puiposes,—the coinage preceeding the 
weights and measures, and that there 
should be a phased programme of in
troduction, that within a period, a 
measurable one— n̂ot something like 
25 years certain but a period reason
ably short—^which allows us time ^or 
educating the public, so that these 
should become the only system of 
weights and measures and coinage in 
the country. I am sure Mr. Sodhis 
will have his say. And, I am also 
safeguarding not merely my own free
dom but also the freedom of opinion 
tfiat might be expressed by other 
Members of the House in admitting 
that Mr. Sodhia’s point of view is a 
valid point of view. Only it is a point 
of view which, at the present moment, 
is not practicable because we cannot 
perpetuate the existing system of 
weights and measures all over the 
country. Standardisation in some 
form is inevitable. Once you accept 
standardisation, let us have some
thing rational and scientific. I would 
like, once again, to express the grati
tude of Government to Mr. Achuthan 
and other hon. friends who have mov
ed the amendments in a form which 
is acceptable to Government.

Mr. Chsarman: May l take it that 
the various viewpoints which have 
been put forward by way of amend
ments have practically been accepted 
by the Government? So, is the Re
solution going to be withdrawn or is 
still going to be debated? All the 
riewpjpints have been accepted; every

amendment sought to be moved has 
practically been accepted.

Shri N. B. Chowdhury: There are 
two amendments by me.

Mr. Chairman: I have no intention 
of stifling discussion. All I wanted 
to know was the sense of the House. 
If the hon. Member wants to speak, 
I have no objection.

Shri N. B. Cfao>wdliury: Sir, we
support the view that there should 
be a uniform standard of weights and 
measures in the country. In fact, we 
feel that it is desirable that the uni
formity should be achieved within the 
shortest possible time. But, there are 
certain difficulties which stand in the 
way and, so, we realise that it must 
be done through a phased programme. 
We know that there is a bewildering 
variety of weights and measures pre
vailing in this country. They vary 
not only from State to State 
but, you may say, from market 
to market, even union to union and 
from one panchayat to another 
panchayat. This difference has led to 
the sufferings of the agriculturists 
and other ignorant people. The cul
tivators have been the worst sufferers 
on account of this in the past. Be
cause of their illiteracy, because of 
their ignorance, the buyers and some 
unscrupulous traders have exploited 
them. In the case of jute, in the case 
of oil, milk and certain other things 
and grains also, we find that there 
are people who exploit the simple 
village folk. This happens because ol 
the unauthorised and inaccurate 
weights and measures which are used 
by the buyers on occasions. So, the 
sooner the uniformity is brought 
about the better for all concerned. 
But the problem i= how it has to be 
done.

3 P.M.

This is an item in the Seventh 
Schedule of our Constitution where 
the Union has power only to establish 
standards of weights and measures 
and has no authority, so far as the 
implementation of it or the adminis* 
tration of it is concerned. That is a
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great difficulty because I have some 
experience about this thing. i  know 
that at an important market place of 
the sub-divisional town of Ghatal in 
the district of Midnapore in West 
Bengal, recently, a large number of 
women and other people were tried 
in the courts and fined. I do not 
mind if cheats, who want to give the 
buyers less than what is due, are 
punished. But, certain irmocent 
people, who did not know that they 
were using inaccurate weights or did 
not try to give less, have also been 
punished. What is that due to? That 
is because these village folk and 
others who come to the market to sell 
their vegetables etc., have to buy 
these weights and measures from the 
local hardware merchants. Although 
these people want to have the correct 
measures available, yet they are 
supplied measures and weights which 
are not accurate. Therefore, if this 
measure is to be properly implement
ed and if it is to be seen that simple 
people do not suffer, Government have 
to start a factory of their own for 
the manufacture of these weights and 
measures. Otherwise, there would be 
difficulty. Private parties or private 
manufacturers will manufacture 
counterfeit weights and the people 
will be in great difficulty. In the 
memorandum it has been said that 
the Grovemment will sell to the 
public standard metric weights and 
measures in the beginning. Later, 
private parties will produce and sell 
these weights. This is a thing which 
I cannot imderstand. We are trying 
to expand the public sector. Ck>vem- 
ment bear all the expenditure for 
devising the standard weights and 
measures in the beginning. They 
spend money on it and also manu
facture in the beginning. Why should 
not the Government have control over 
such factories and why should not 
these factories be in the public sector? 
This is a very reasonable demand 
which must be considered by the 
Government. Weight and measure is 
an important matter. This has been 
realised in the memorandum also. 
Therefore, if Government is to supply 
weights and measures in the beirin-

ning, Government should continue to 
have a monopoly or sole authority to 
manufacture these weights and 
measures, at least the most important 
weights and measures.

In this connection, I would like to 
mention that although there is a com
mon desire for uniformity so far as 
weights and measures are concerned, 
some people like Shri K, C. Sodhia 
have said that we should continue to 
have Indian weights and measures. 
The metric system has been accepted 
and recognised internationally by all 
people and it is a sort of a scientific 
system. In our country, we have side 
by side three s3rstems: the British sys
tem of pounds, tons, etc., the Indian 
system of maunds. chataks, etc. and 
the metric system to some extent in 
laboratories and other scientific in
stitutions. This scientific metric sys
tem has been accepted in the Govern
ment memorandum. We hope that the 
Committee that is going to be set up 
under the Chairmanship of Shri 
Kanungo will look into all these ques
tions and introduce the metric system 
in the country in such a way that 
there may not be any hardsMps to 
the people in adjusting themselves to 
the new system. It is said here that 
they contemplate a period of 10 or 15 
years for the introduction of this sys
tem. What will happen in the begin
ning? They have of course said that 
there would be publicity and propa- 
ganda in the beginning. The pancha- 
yats, All India Radio and other publi
city media should be used for this 
purpose. Then, public opinion would 
be formed and then gradually the
system should be introduced. The
decimal system of coinage should 
precede the introduction of the metric 
system so far as weights and meas
ures are concerned. With regard to 
the introduction of the decimal sys
tem of coinage, it has to be worked out 
in such a way that the common people 
do not suffer. There is also a sug
gestion that the weights and meas- 
ure.s which are now with the people 
may be purchased by the Government 
Or, there should be a notification giv
ing them sufficient time so that they
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[Shri N. B. Chowdhury] 
can change the weights that they now 
possess, so that they can sell them to 
the Government if the Government 
make any such arrangement. Be
cause, if the old weights and meas- 
ures continue to be with the people, 
they will be used, so long as the Gov
ernment by legislation do not prevent 
their use. If the Government have to 
nee that there is no hardship to the 
common people, all these legislations 
have to be prepared carefuUy and it 
has to be seen that the innocent peo
ple are not put to any difficulty.

As regards the point that we may 
not be very particular about the in
troduction of this reform at this parti
cular moment as stated in an amend
ment,—he wants to stick to the Indian 
weights and measures—I have only 
to say that it was during the very 
difficult days of the French Revolu
tion, when France was menaced by 
foreign powers, that they had to adopt 
a number of comprehensive legisla
tions covering many matters. They 
adopted thij metric system during the 
days of the French Revolution. Even 
if we are confronted by big problems, 
we need not be hesitant so far as the 
introduction of the metric system is 
concerned. It is a scientific system 
that has been accepted- We hope that 
by a proper phasing of the programme, 
we shall also be able to adopt this 
system in our country.

With regard to my amendment No.
(4) to the resolution of Shri Achuthan, 
in which I seek to omit the words “or 
possession”, I have to say only this 
much. The intention of this amend
ment is to see that the ordinary people 
do not suffer because of the possession 
of such weights and measures. It is 
aU right to penalise the use of ‘such 
weights and measures'. But. some 
people may have it in their posses
sion without meaning any harm to 
an3^ody, without wanting to use it for 
fraudulent purposes. It would be 
wrong to punish the persons who pos
sess these weights without making 
adequate provision for taking them 
away. Even if there is a time limit

for the handing over of these things 
to some authority, if any of these 
weights are found out, there also, it 
would not be proper to punish the 
people for simple pos^ssion of such 
things. It may be that something is 
left somewhere in the corner of some
body’s room due to inadvertance. He 
did not know that it was there. If 
some people come to know that some » 
of these old weights are there and if 
the person i*s to be punished, that 
would be certainly unjust. We have to 
take every precaution to see that 
when we introduce this new system, 
the ordinary simple yuople do not 
suffer.

I support the view that the metric 
system should be introduced in this 
country in accordance with a phased 
programme, and submit thai the laws 
should be carefully drawn, that the 
States should be asked to co-operate 
in this matter and that there should 
be no harassment to the common peo
ple in the administration of this new 
system of weights and measures.

Sliri K. C. Sodhia (Sagar): My
objection to this legislation is rather 
on fundamentals. We are enamoured 
these days of having uniformity all 
over the country. That is an approach 
which may be laudable in certain 
ways. But, if we are infatuated about 
it and if we want uniformity in all 
things, it may lead to an impossible 
position. Why should we do so? If 
France or Germany or England follows 
that system, well, those are countries 
which are so very small. England is 
just one-sixtieth of India; Germany 
may be just one-fortieth, and France 
would be still less. To adopt those 
syjtems here, thinking that we will 
be able to introduce uniformity in 
this land, in matters of common daily 
ocrurance is thing which I consider 
would mean a wrong approach to the 
problem. In certain mandis and in 
certain cities, you may have certain 
standard weights and measures. But 
all throughout the land you cannot 
have that uniformity.

This Resolution sayj that the Gov
ernment must make very serious
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attempts in that direction. It has also 
been stated that Government have 
been making such attempts for a long 
time, but because the State Govern
ments did not take any interests in 
the matter things could not improve. 
Well, the State Governments could 
not do that. As far as the villages 
are concerned, we ought to know that 
we are not in very great touch with the 
villagers themselves. Occasionally 
people from the towns may go there, 
or a constable may go there, or a 
village patwari may go there once or 
twice a month. Now that these com
munity projects and national exten
sion blocks have been started, some of 
our constables may go there on cycle 
and make a show of their faces. That 
does not mean that we are going to re
form them.

My submi3sion in this connection is 
that after all any reform that we are 
going to take must be for the benefit 
of this country, i.e. for the ben^t of 
the millions of people who live in this 
country. It is not for we people who 
are sitting here, it is not for the Min
ister or for the people of the ISI who 
think that they are very scientific to 
change these things in this manner. 
In fact, yesterday I got a very good 
illustration of the scientific knowledge 
which my hon. friend the Minister of 
Commerce and Industry possesses, 
when he said that assessment by linear 
yard was not sdientkflcy but assess
ment of excise duty on the basis of 
square yard was scientific. I do not 
quite understand that. Simply be
cause the superfine cloth has a good 
deal of width, if this square yard 
basis is taken, does it become scientific?

, I say it is not scientific.

By the adoption of this metric sys
tem, our poor villagers are being 
cheated and so on. You know that 
for ten generations or even 2 0  gener- 
ation3, our people have been using 
rupees, annas and pies, and the seer 
and the chatak. Even then some of 
them cannot calculate properly. Do 
you think that they will be able to do 
it with the metric system? I tell you 
your metric system will work havoc.

Your national sample survey and your 
national income survey etc. give us an 
idea as to how the manipulation of a 
few dots will increase or decrease 
values by ten times. Therefore, we 
mujt not always try to fly in the air. 
Well, we have got our Ministry of air. 
and similarly we have got our Minis
try of sky also, and we think we can 
go about flying high. But what will 
happen to the poor people of this 
country? We will just be cutting them 
off from ourselves.

It is said that the Planning Com
mission has ordained that the thing 
will happen. What is the Planning 
Commission? The Planning Com
mission is the master of our Govern
ment, and we know that it is the 
Planning Commission which is ruling 
the day. What does planning mean? 
Planning means putting priorities. 
That is the concept of planning. Now, 
the Plannnig Commission wants to 
spend one crore of rupees every year 
over this measure. It is a damned 
thing. That we must know. The 
whole economy of the country is in a 
bad state, and our people are suffer
ing in the villages. We are doing 
nothing for them, and we do not care 
for them. We simply want to spend 
lakhs and crores on this measure. 
This is a mentality which is very 
bad, and which does us a very great 
harm by putting us away from the 
common people.

Moreover the standard of literacy 
in this country is very low. In spite 
of the efforts that our Maulana Saheb 
has made aU these five years, the 
standard of literacy is very low. He 
has got his own pen in his pocket and 
he can order anything from here, and 
say all these sahooliyats should be 
given for improving the percentage of 
literacy. But the percentage of 
literacy in our country is just about 
2 0  i>er cent. 80 i>er cent, of our 
people do not know even how to count 
one hundred or two hundred. And 
yet you say you are going to introduce 
the metric system in this country. It 
ought to be an eye-opener for us. We 
are talking of things which have got 
no connection with us.
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Dr. Suresh Chandra (Aurangabad): 
What is wrong?

Shri K. C. Sodhia: It is wrong. It is 
a thing which, I say, you do not under
stand. In my college days we used to 
leam about the beneficial effects of 
this metric system. We leamt that 
England, France and other countries 
have adopted this system, and they 
are scientifically advanced countries. 
But America is also a very advanced 
coimtry, and they have not adopted 
this metric system, because it is a 
matter which concerns vitally the 
people of their country and affects 
them too. Likewise, it is a matter 
which affects the crores of people in 
this country. Unless we find that we 
can serve the interests of all by intro
ducing a change, we should not intro
duce that change. Otherwise, that 
change will cost us only some crores 
of rupees, and will end in a fiasco.

So, we have to consider this very 
maturely whether we are not running 
ahead of our people. The millions 
and millions of our people are lying 
there miles and miles behind. In our 
eagerness to have quick progress, we 
may run the race, but we shall be 
leaving them far behind. That is a 
thing which I am not going to tolerate. 
My advice to Gk>vemment is that they 
should look very carefully into this 
matter before spending money over 
this reform.

Further, did they consult any of our 
merchant people in this regard?

Shri Aehnthan: A number of them
Shri K. C. Sodhia: Did you circulate 

your ideas before the country? Did 
you put them before the country? 
You simply come to a decision on your 
own. Not only Government are doing 
so, but the masters of our Govern
ment, namely the Planning Com
mission also are doing it. They have 
ordained that it ought to be done like 
this, and our Minister is just appoint
ing committees to go into these 
matters. Did he care to ask the 
Planning Commission, well, are you 
living in the villages of India or in 
th^se cities like Delhi?

Shri M. S. Gnirupadaswamy (My
sore): They are living in Delhi.

Shri K. C. Sodhia: This a matter
which I have thought over with great 
calmness, and I am quite convinced 
that this is a matter in which C^vem- 
ment are rushing with precipitate 
haste, such a haste that they are likely 
to break their heads. I have tabled 
an amendment in this regard and 
would commend it for the consider
ation of Government. They may con
sider it or they may not consider it. I 
do not know.

Shri Keshavaiengar (Bangalore 
North): With all due respect to my 
learned friend who preceded me, I 
have no hesitation in saying that 
perhaps he was blissfully ignorant of 
what has happened during the investi
gation by Government in regard to the 
system of uniform weights and 
measures required for our country. 
Shri K. C. Sodhia was questioning 
whether Government have made any 
enquiries. I would like to submit that 
they have made enquiries, and different 
committees have been appointed for 
this purpose.

This matter has been on the anvil 
for more than a century. More than 
a century and a half ago, i.e. in 1801 
this matter of introduction of standard
ised weights and measures was being 
thought of for India. Since then 
several committees have been appoint
ed by the Central Government and 
also the provincial Governments. As 
late as 1867 and 1868 there was a 
committee appointed for this purpose. 
That committee went into the whole 
matter, and three members of that 
committee gave a dissenting note 

(Saying that they wanted the metric 
system to be introduced into our 
country.

The then Government accepted that 
minority opinion and formulated a 
regulation, but that regulation could 
not be put into force because the Ihen 
Secretary of State for India could not 
give his consent. He thought that it 
was too severe; he had his own 
reasons to do so. Subsequently, the 
then Government of India also modi
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fied the regulation and put it forward 
again in a modified manner and that 
regulation was passed. But it remain
ed a dead letter because no notification 
at all was issued by Government in 
pursuance of that enactment.

1 do not think it is a question of all 
of us being infatuated over a system 
of uniformity in our country. It is 
very necessary. As it is, it has led to 
a lot of difficulties and confusion in 
our everyday dealings, in the com
mercial dealings of the ordinary man. 
All commercial transactions and trade 
activities are increasing and it is very 
necessary that some sort of uniform 
and suitable method must be introduc
ed at the earliest opportunity in our 
country. Even the manufacturers’ 
association of the National Planning 
Committee of 1940 had passed a un
animous resolution that the metric 
system and the decimal system must 
be introduced in our country. The 
All India Science Congress association 
in 1946, presided over by Shri 
Jawaharlal Nehru, passed a resolution 
unanimously recommending that the 
metric system be introduced. The 
Director of the Indian Standard.  ̂ In- 
stituti<M3 has gone very carefully into 
the matter, issued a questionnaire, 
taken, (evidence, donsulted tradesmen 
and chambers of commerce and done 
everything, and finally has come to the 
conclusion that the metric system is 
the best system that is suited for our 
country. It is not a questkwi of our 
flying in the air. No doubt, I think 
what Shri K. C. Sodhia has placed 
before the House, discloses the diffi
culty that is involved in introducing 
the system throughout the whole coun
try. Anything that concerns our 
country is a very huge thing; the 
hugeness itself is a problem. Our 
country itself is so huge that we have 
to get things done in a huge manner; 
otherwise, it is impossible to solve 
problems. I quite agree with the 
statement that the people of our coun
try are not educated. Certainly, that 
is a difficulty we are faced with and 
the sooner we fight that, the better 
it is for us. Even so, I do not think if 
We go to the common man in the

village, he will refuse this facility be
ing givOT to him. The cost involved in 
the matter of bringing about this uni
formity of weights and measures ought 
not to frighten us at all. We ought 
not to get worried about the cost in- 
vcdved because I am one of those who 
feel that the ultimate gain that we 
may have in having a sitxH>le and easy 
method for the whole country would 
certainly outweigh the difficulties in
volved in the matter of expense and so 
on.

Mr. Ghairmaii: I would like to take 
the sense of the House as to whether 
the matter requires any furtiier dis
cussion or not. In my humble opin
ion, the matter has been sufficiently 
discussed, but if the House wants to 
go on with the discussion, I have no 
objection. The Government’s attitude 
has been made clear and Government 
are acc^ting the Resolution, In a 
matter of this kind, when aU the 
amendments have been practically 
accepted in principle and the Govern
ment’s attitude is so clear, I do not 
know whether Members will be justi
fied in prolonging the discussion. But 
if they so want, I have no objection. I 
would like to be guided ̂ by the sense of 
the House. •

Dr. Sturesh Chandra: If there is any 
one who wants to oppose the Resolu
tion then we can continue; otherwise. 
I think the discussion can stop.

Mr. diairmaii: I am just taking the 
sense of the House. I want to know 
if there is any opposition to its 
acceptance by Government. Grovem- 
ment have put their case in a very 
moderate way and they have explained 
the pros and cons. If anybody is 
opposed to that view, I would certain- 
ly give an opportunity to hlhi, but if 
Members are agreed on this, then there 
is no use prolonging the debate.

Pandit D. N. Tiwary (Saran South): 
We want to oppose what Shri K. C. 
Sodhia has said. He has misrepresent
ed the whole thing.

Mr. Chairmaii: It has been replied to 
by Shri Keshavaiengar. But if any
body holds a different view, I am pre
pared to give an opportunity to him.
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Shri Bansal (Jhajjar-Rewari): I had 
sent in my name to speak. But in 
view of the fact that the Minister seems 
to have already spoken, I do not want 
to speak.

Shri S. C. Samanta (Tamluk): Shri 
Achuthan has put this Resolution in a 
form in which Government are not go
ing to accept it. So my suggestion is 
that the first portion of the Resolution, 
to which Government have no objec
tion, may be accepted.

The system of measures that is pre
valent in India at present is really 
very bad. In one part, 80 tolas make 
a seer, in another 1 1 0  tolas make a 
seer; in a third part, a different num
ber of tolas make a seer. Why not 
G ovem m ^t first make these things 
uniform so that people will be prepar
ed to accept the new things that Gov
ernment intend to bring before the 
country? These things have not so far 

^beeh handled by Government. In 
different parts, there are different 
measures though they are called seer. 
That is the difficulty. So my sugges
tion is that let Government fn*st make 
weights and measures of the country 
uniform throught so that the people 
of‘ all parts will be able to realise it, 
when it will be transformed into an
other system, the metric system. So 
it will take Government much time to 
proceed in the matter. I would re
quest Government first to make the 
weights and measures uniform in 
India. As has been pointed in the 
pamphlet issued to us, it will surely 
take time. Government will proceed 
in that direction. If there is no uni
formity throughout the country, if 
they know differently, one seer to be 
weighed differently, then how can 
they expect to translate it into prac
tice. So my suggestion is that Gov
ernment should accept the first por
tion of the Resolution of my friend, 
Shri Achuthan, so that there will be 
no difficulty, and there will be imifor- 
mity throughout the country; unifor
mity with other countries will then 
come.

Mr. Cfaaimiaii: Government have 
stated that th ^  are accepting the

principle of the Resolution in regard 
to uniformity and the principle of the 
amendment in regard to the metric 
system. I take it that the House is 
almost in agreement with what the 
hon. Minister has said. Now I would 
like to know the attitude of the hon. 
Mover of the Resolution, whether he 
proposes to withdraw it.

Shri Achatha
accept it....

If the Govermnent

Mr. Chairman: Government have 
accepted the principle of the Resolu
tion and also the principle of the 
amendment regarding the metric sys
tem. So the Resolution has not b e«i 
accepted in its entirety. Therefore it 
is that I want to know the attitude 
of the hon. Mover.

Shri Achuthan; Gk>vemment have 
accepted the amendment?

Mr. Chairman: Government hove
accepted the principle of the amend
ment. Is he agreeable to accept the 
amendment?

Shri Achuthan: Yes.
Mr. Chairman: Then I take it that 

he proposes to withdraw his Resolu
tion in view of what has fallen from 
the hon. Minister.

Shri Achuthan: Yes.
Mr. Chairman: I now propose to 

follow another coyrse. Instead of the 
hon. Member asking the leave of the 
House to withdraw his Resolution, it 
would be better, since the Govern
ment have been pleased to accept the 
amendment, I put the amendment to 
the vote of the House.

The question is:
That for the original Resolution 

the following be substituted:
'"This House is of opinion that 

Government should take necessary 
steps to introduce uniform 
weights and measures throughout 
the country based on the metric 
sjTstem.”

The motion was adopted.
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Mr. Chairman:. As this amendment 
which is in substitution of the original 
Resolution, has been accepted, I am 
not putting the original Resolution or 
the other two amendments thereto to 
the vote of the House.

RESOLUTION RE CENTRAL AGRI
CULTURAL FINANCE CORPORA

TION
^ 0  ^  (T T W -»rw r): 5T

“This House is of opinion that 
immediate steps be taken to estab
lish a Central Agricultural 
Finance Corporatioiw with its 
branches all over the States to 
provide credit facilities for agri
cultural operations in the coun
try.”
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